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(Apglidahts(sﬁ

Union of Indis, Repd, by,

e e ch

- el

B ey T

. ‘ )
eMelesem Bl G dahe, |

|
- Respondent(s),

The apolication has been submitie

: . d to the Tribunal by
5hri_;-k;;iﬁgélkkébéi}BJJGLx;Jgﬂ%D ‘

2y ke S e e . . s e

: , i
1385 ang the same has been Scrutinised with reFerenﬁE
to the paints_mentianed in ths chack list in the light af
the prbuisians in the administratiye

Tribunal (procedure)
Rules 1987,

The applisation is in 0rdir and may he iisteg for
Admission O = e e e ji;jiaf —————————————————————
: o i " _ 4?J
el |
Scrutiny Asst, .
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b.sn 7filed, :
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12. Has|the asplicant @rvhdusted 211 availahlz remidizs, 4
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13, Has iths Ingex of decuments zen 7iled .znd pagination “4
doqe pronzrly, e :
1

’. e
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14, Has 'tne declar:fion as g regulzzd oy 1tam dg, 7 of &
- . Paren, I be=n made,

1
1

15. -Hsvel required number of envelops (Pile sixe) bearing  Ya
full adresses cf” the“responden's been filed,
..... ! ;
16. (a)-iUheth:r the r2liz€ sought for, arise out of
i single.c=2 182 of action.

, i ) :
{h) ‘Uhether any int.rim relisf is prayed far, Y=y
17, de) ﬁn;éass an MA for cononatisa sf delay in filed,

tl;_it supported by an affidevit of the applicant. -
that

ir thi cayse ba Fe‘ by sincle J he

1 r s cav b ; ared by SLn:L Jenc Yesn
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19. Any bther points. ﬁ -
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20, Resuht of the Scrutiny: with initial of thg scrutiny ey e Al
clarck. Y o

2

Scrut ihy}sA.ﬂi‘,\istant.

}
i
]
|
i
i
!
|

A ' . ;
Sectiam “PPicer. J

i

I
Peputy [Registrar,

|

I

1

Registrar.

¥ e




W

CNTRAL ADMINISTTTIVY ToIo AL HYDZ 7997 TU0TH D HYRIRaBAD,

TLiry Nao, f),ﬁé"'(]q)_

Renoort in the Scrutiny aof fApolicati n.

Presented by lQ \\Q,q\qc,\hogkw_ ;Ku;;{f‘ate of Presentation.

Applicant({s) Ci N&g}ﬁ&%{ Reoco \Ye) O\L\é%

Respondent(s) “The ("I/\L@EQ G'F‘T, ‘Te‘(eéo?b", 1N6,Q4Aog.

Baturs of grisncance @L QDI’\&.&—B

No. of Applicants . @ _ Mo. of Resppndents:.&..... A

CLSSSIFICATI N,

S’Ubjecto.'-b."-oocouO‘ND DEPartmEHt.-..-.-\.e-/-\-efq.czo o-'l(ND)

1. 1Is tﬁ:-ra‘applicatian in the proper form, : Y
(three coplete sets in papcr books Porm %
in two compliatiocns), L

2, Uh=ther name description and addressd of a1l the Y
partied been furnished in the caise title,

3. (a) Has the saplication been Pully signed and varified; s
(b)Has the copies been duly signed. '

(¢} Have suPficient numizr  af copies of the application

be=ri filed, ) N
4., UWhether all the NEcsigsary parties zrs implzaded. RS
5. Whether Engl sh tramslatien of documenits in a language “te,

ather than EZnglish or Hindi been filac.

- - - . : PO I ~ - ’
6. Is the application on  tine, {Sce S=ction 21).

7. Has the Vakalatmama/Memo of Apaarance/ﬂnuthufisatiun

bgen filed, %5
B, It the applicstion maintainability.
- (/s 2,14, 18, or U/R. B Ete.,) M=,
9. Is the application accompained IP2/DD, for Rs,50/- Yen

18, -Has the impugned -~rde s original, dQly attested legitable “es
" copy been filed. ‘
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0.,a.00. 1233 /97

|
Retween:

G.Nageswar Rao and 5 others,

A n d

%
The Chief General HManager, Telecom
A.,P,Circle, Hyderabad ané¢ 2 others,
| g

. CHRONOLOGICAL.EVENTS

-_ s R s we gm A e e B e ke Em memm Am e me  mm e mm e e

-— e mm W wmm e s e

1. The applicants were appointed as
Short Duty/RTPs Telegrapliists .
during the years 1980, 81 and 1982,

2. The applicants were régularised
dguring 1988 and 1989, .

3. The Applicants represented.on
3-5-1996, '

e mw vm me wmm s mp R A e wk mm s me  mm em mm e e
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| Counsel for applican
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.+ Applicants,

.+ Respondents,
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APPLICATION FILED UNDER SEC.19 OF THE ADMIWISTRATI

/E TRIEZUNALS
. ACT, 1985

IN THE CENTRAL ADMINISTRA TIVE TRIBUNAL AT.:: HYDERABAD

| o.ax0. 233 /97

INDEX
S,No.| Degecription of the Docuements. - Pg.los. AlNos,
|
L | Thd 7
1. Application, :
| l ~
2. Statement showing thé service 43
particulars of the applicants, e~
| A3
3. Copy of repressntation in respect F)LQQR )
of the lst applicant, ,/f”/
i

o~

4, Copy of Judgement of CAT Hyd, c;rh 1\ /Q"\l \
and 0,A,llo,31%/95,

|

5. Order of Regularisation,

= Tm s S e e e m s m a3 e e e o ee m oar omw em ome e o

TN CT IR v/ —

i Caounsel for the applicapts

Office Use only: .-
. 1 .
1. Date'of filing:

2. Registration HMo,:
l

Signature Xof the Registliar.
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IN THE CENTRAL ADMINISTRATIVE TRIBULAL ATE HYI.ERABAD

L | O.A.m0. VL33 /97
Between:

1. G.MAGESWARRAO S/0 Late Jogarao,
aged about 36 years, Occ.Telegrapiist
in Telecom Centre, Narsapur, W.G.Dist,

2. P.PRABHAKAR RAO S/o P.Miranjanrao, aged
) about 36 years, Occ.Telegraphist,
Bliimavaran, W, G LListrick,

e s I i T st I

3. D.Y. PRABEAKAR RAQ 5/0 D.Varahalarao, aged
about 35 vears, Occ,Telegrgphist,
Central Telegraph Office, Eluru, W.G,Dist,

4, Y. SRINTVASA RAQC S/0 Y.Chittabbu, aged about
32 years, Occ,Telegraphist in Telegraph
Office, Eluru, W.G.Dist,

5., D.CHAN_RA SEXHARRAO A/o Sambasivarao,
aoed about 34 years, Occ,Telegfaphist,
D7 e anuku, W Gle‘:t.

6. Y. V.N.MURTYX S/0 Y.Chittibalu, aged about
36 years, Occ.Telegraphist in D.T.0,,
Bhimiavaram, W.G,Dist, Whpplicants,

A nd

1, The Chief General lanager, Telecom,
4,P,Circle, Doorsanchar Bhavan,
Hyderabad.

2. The Director General, Telecommunications
Department of Telecommunications,
lew Delhi,

3. The Telecom District Manager,
Eluru, W.G,District, , s Respondents,

L] DETAILS OF THE APPLACATEOJ

1) Particulars of the Anplicants: Shown as above,

Address for services. : Mr.K;VenkateswararaoL
: Advocate, 2-2~1136/2/1,

Jayalaxminivas, New ¥allakunta,

Hyderakad-44,

2} Particulars of the Respondentg: Shown as above.

-
.
-
I

£ileds~

"

3) Particulers of the Orderse against which this C.A. is

The applicants are seeking to extend the benefit |of the
Judgement in 0.A,40.312/95 to the applicants i.e, to pay the
®

productivity linked bonug during the period they worked|a®&

Short Duty/R,T.Ps, Telegraphissts during 1980 to %*%BH 1989,
|

4) JURISDICTION: The applicants declarex that this 0.4l is

within the jurisdiction of this dribunal ¥/s.14 of the idmn.
Tribunals Act, 1985,

| e
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V) 5) LIMITA TION.“The applicants declare that this O.A.llis within

the limitation as per Sec.2l of the Admn.Tribunals Acgt, 1985,

6) FACTS OF THE CASE: | .

a)l The apolicants herein are similarly situated ang there

is common question of law and facts, The applicants Aumbly

submit that they aré inftially appointed as R.,T.P.Teiegraphists

They worked as short Duty/RTPs Telegraphists for morg than
3 years during 1980’to 1989, They were regularised guring

1983 and 1989. The applicants £rom the very date of|appoint-

T"—-—-—-q_‘—'p‘ P S S

ment as RTPs/Telegrapnlsts vere performing similar duties as
regular Telegraphiéts for full 8 houms a day or more] and

worked about 240 déys or more each yeér, The applicants re- }
guected by indentiéal representation on 3-5-~1996 to Fay pro-
ducitivity linked bonus during the period they worked as RTPs

Telegraph Assistants on the basis of Judgement of Hon'ble.

Tribunal C.A,T. Ernakulam in 0.A,10.171/89 dt.16-8-1990

and also of Hyderabad in 0.A.i10,611/94, in the above stated J
- judgement held as follows:~ "The éuestion of payment of pro- F
ducitivity lihkedhbonus to Reserve Trained Pool Posgktal Assts., |
was considered by this Bench of the Tribunal to wh lich x;;eof usE

{(Sri S.P.Mukherjeé) was a party in 0.A,N0.612/89. |[{In the F

Judgement dt,26-4~1990 in the case of two applicanis therein ”

as RTPs were declared to be entitled to the benefit of produxr %
civity linked bonus if like Casual Workers, they have put xh= ;
in about 240 dayé of service each year for 3 vyears|or more
as on 3lst of March of each year after their recruitment. The

ratio in that judgement .was that no distinction

ran be made I

between RTP workér and the Casual labour}l If cas

l}‘*‘—-—lc-.-__ho__"-r-‘
-

al labourerj

have been given exgratia payment on the lines of roduc1t1v1t

linked bonus, there was no reasons why the RTP ca1c16ates als
snouio not get the same after they fulfill the same conditiong
of intermittent employment etc, which are applice%le to the

casual labours etc.,, The argument of the respondehts in the
§
|

| ..3
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case betfore us that RTP candidates being not regullar employees
and not holding any posts are not entitled to prodtcitivity

linked bonus, cannot be accepted because Casual Lalours also

are not regular employeew nor & they held any posth

Department., It appears that RTP candidates were exgluded from |

the bonus scheme, because as indicated by the respbndents them-.
o . , el ) FET ' -

selves, when the original scheme of producitivity linked konus

was framed, the category of RIP was not in existenge, For that

account, they cannot be to our mind discriminated against,"

B) ' Based on the above, Judgement, the Ernakulam

allowed several other applications such as C.&,28 of 1991 at,

|
29-4-1991 reported in SAJ 91, Vol,III, page 256 wherein it

was held that the applicants therein while they were
category are entitled to the benefits of producitiv
bonus like the Casual Labourers., If they have put [
240 days of Service each year for 3 years or more as

of HMarch, of each bonus year after their recriitment

candidates.

c) The same was favoured in Ernakulam Bench in Batch cases

L

1ty linked

N apcut

0l
|

in the

[
i
i
i

in RTP

on 3lst

as RTP

of O:A;No.814/90 and 43 others 0,As, by Judgement d
ané the Iion'ble Tribunal allowed the applications dl

the applicantg should ke paid producitivity linked b

d
' !
|

like casual labourers they have put in about 240 day
each year for 3 years or more as on 2lst of March of

ear of their recruitment as RTP candidates i.e, the
Y 1

of the Judgement in 0.A.No,612/89 an¢ 0.A,.N0,171/89 léhould ke e
3

extended to the applicants herein also,

s of service,

e 21-4-1991

|

claring that?

onus 1f

]

1'r

each bonus '

benefits

T —— e

Y

—

a} It is submitted that similar applications wer

before this bench 0,A,611/94, 1453/94 and 1456/94 etd., These

applications were also allowed, A copy ©of judgenment

|
10,312/95 is enclosed for reference. The said 0A was

g filed

s

in OQ}“*!g i

al lowed 9

at the gdmission stage itsxlf directing the respondenl s to

grant to the applicants the same benefits as granted

Ernakulam Bench of the Tribunal in 0.,A.No0.171/89,

by the
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"Hé e) The applicants herein are similarly placed ag| those

-4 -

of ﬁhe'applicants iﬁ 312/95 and are entitled to theg|same benefii

of payment of producitivyfy linked bonus for the period they L

worked as short Jduty/RTPs Telegraph Assistants.

£) The applicantsx submit that not extending similar benefi

Il

to similarly situated oersons would amount itself t? discrimi-
nation violative of _Articles 14 and 16 of the Conj:itution
of India. It has been sc held by the Hon'ble Supreme Court

in several casee as an accepted principle since the|case is

covered by the Judgement in 0,A.312/95 the applicants pray
that tﬁey may be given the bkenefit of the Judgement

g) Grounds for relief with legal provicions: " The applicants

are entitled to the producivity linked bonus on thelbasis of

various judgements of Ernakulam Bench in 0.A,110,171/1989 ang
1

0.A,10,28 of 1991 (1991(3) SLJ czw 256) and also 0. 0,611/

of thls Bench etc.,

.
g} D“TAILS O“ REVEDIES : The applicants have no other alternative

remedy excdpt to approach this llon'kle Tribunal,
8) ATTERS LIQT PEETJIOULS_Y FILED OR PENDING: TYhe applicants

:
have not filed any writ, suit or appeal before in any court or

authority and such as case is not pending any authoriity of Law.

9) MAIN RELIEF: In view of the facts submitted at Rarag-6

the applicants herein humbly pray thatxy the responﬁents may l

be directed to ex N A BAEC.
i

| .
3IL2A9M - to pay the applicants the producitivity Uinked bonus

during the Derlod they have worked as short duty/RT%g Telecrap‘h;f
bﬁkauAAw%%mxkﬂvwﬁkiwaAyMMwm»k.

Aqslstangs i.e, 1980 to l989[§3?/pass such other order or orders)

ag this Hon'ble Tribunal may deem fit,

10) ENTERIM RELIEF: ¢ As the applidation is covered Ly various

T - |
Judgements, it is prayed that the same may be disposed of early.h
and paSB guch other order or orders as this Hon'kle|Tribunal

may deem £it.
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11) E‘EEE...#EE', : O ,g
IPO No. & Date % ] )~ !12/07 ) 58 W

. V. uee
Ilame of the P,0. which drawn:t ‘ﬁ

AL

12) Enclsocures:

e S
IPO, listerisl papers, Covers, Pals &
Valakat and others.
|

CYERERTIGATION « -

36 years, (2) P,Prabhakarrao 5/o P.Wiranjanrao, aged
’ !

86 years, (3) L.Y.Prathakarrao S/o D.Verahalarao, dged about
35 years, (4}’Y.Srinivasarao S/0 Y.Chittibabu, ageﬁ about .{
32 yeare, (5) D,Chandrasekherrao 5/0 Sanbasivarao, aged about j

34 years, (5) Y‘V.H.;urty 5/0 ¥.Chittibabu, aged akbut

38 years, do hereby verlfv Lhat the contents in the| above

|
paras 1 to 6 are true to our personal knowledge and|paras

i
7 to 12 are true to legal advise from our counszel and we

have~h@t~suppressedmanywmateriai“faﬁts.'“ N L

| ' L
|
Hyderabad, . Signature of the &pplicants

.

‘)LV'Q!V\)\_QMWDV\M\ ) /”azha\é’a/ﬂ

Counsel! for applicants, &3:) CE%ELmJAP“Q‘ !

i
We (1) G.,Hageswararao 5/6 L%te Jogarao, aged about L

\l ‘
éC N @S‘ijﬂ%

about

W}gﬁ{g
T 7 FRAB 1A RARAAAS,

| \ |

@%M\
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)yl e
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4 MUNEXURE - I
STATEMENT,
Name of the Official Present Date of Nate of
and father's name, place of selection 5eou1aricati
working, as Short  fp s ;
. Duty RTP.
1. G.Hageswararao,
S5/0 Lat& Jogarao, Narsapur.  21-07-82 29-02-88,
2. P.Prabhakarrao '
S/o Niranjanrao, Bhimavaram., 26-07-82 09-08-88.
3. D.Y.Prabhakarrao,
j S/o Varahalarao., '  Eiuru, 03-08-82 (19-08-88,
. 4. Y.Srinivasrao . ‘
& 5/c Chittibabg., Elura, 24-12-80 22-05~89,
3. B.Chandrgsekhararao
S/o Sambasivarao, Tanuku. 01-04-81 03-09-88,
6. Y., V.H.Murty '
S/0 Chittibakbyk. Bhimavaram. 28-07-81 22-05-89,
//true copy//
- 07
L‘
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Dat&a: 3-5
To

The Chief General Manager,
Telecommunication, Doors

anchar shavan,
Hyderabad,

|
| |
Most Respected sSir,

. Sub: Produdtivity linked bonus - Payment to
t RTP Telegraphists,

Judgement delievered by Hon'kle Central

\ Admn,Tribunal Ernakulam Bench in 0,A,Nol
‘ 171/89 Hyd.Bench in O A,NO,611/94
! and 312/95, |, ‘

* %

, b
\ } ‘. l
I submit that I was R.,T.P.Telegraphict workin
»

gl uncer
the control of T,D.M, Eluru.

I have been working on par

regular Telegraphist ever since my appointment a;
Short du#y Telegraphist with effect from 21-7-1982, Jy

servicesiwere regularised as Telegraphist in the year\?

with

9813,
L .
2. Th%re are sevéral judgements delievered by Benchs
of Hon'blé Central Administrative Trikunal in respect LF
i .
paying producitivity linked bonus recently ending with

| .
the judgement of Hyderabad of 0,A.N0.312/95, 15-3-1995,

Supported by the judgeilrent of Ernakulam SBench in D.A.Ho“
171/89 ﬁﬂxin@ directiné paymlent of PLS to RTP staff on par
with regulér gtart, O.g.ﬁo.6}1/94 was filed by one Sri %i

Diwakar Baﬁb postal Asst., frém Anantzpur Pivisgion., It aﬁﬁears
the arredrs| of producivity linked bonus were ® already

paid in Anaﬁtapur Postal Division and in other Teleckom

Divisions, |

3. I sub%it that X ém also similarly placed as RTP

Staff workiné in Ernakulgm and Anantapur Divisions and
1

l 4.2
|

N\




¥

}/}&

therefore covered by the Judgements. I, therefore

- ?f_

request your honour tc immedistely order payment

F

ey |y ———

7q
PaB on par with regltiar staff during the years 19?, to
c

1988 in due respect to the judgement mentioned ak

<<
@
"

as 1 am entitied to it.
Thanking vyou Sir,

Yours faithfully,
Sd/—
(G.Nageswararao)
Telegraphist,
Telecom Centre, |Narsapur.,

//true copy//
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we e Gopde, Melograph Traced

‘ o A
" B Date or Otdog s The 3o gy & (I
o AdRushal Rao, _ A
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l OW A0, 312798,

[
‘ ‘

N

2, l-l_L’uq;]_a levy, |

3. I-i,.‘,;‘aﬁ"uuwul.hl .

d4, V.bull\“ayuslj . ‘ \ P A”.‘-»r.
oS VoSl abiliakar ’ ‘ : ‘ . /.y’.'?" _ .
b, Kodmapurga, ‘ | "'f/f ‘\ o .l
. . ' N 1 - 1 ! r
/. Fohd, Fogged }\lm"wd. . Q“’_'."A} WL {L f
g, ll.l(i&huu. l : ] \‘j,‘\c'.'l'“,‘;\; A

. o " o .

" e Appldcants, ’ .
Vi,

be Srooduperinienaant I legiapl Prattie,
ll)u'i:yebw;] Uiviuiou, “‘{(iJl"c\]‘J-:itj.

ot Gy g SRt utendigt pof Contra) '.l\-‘lL:UL'ul:h
UtElce, liydyrgliad,

3. Tha SUpdb e legl ol Tiatt g,
CGuntur Divislon, Gyntue,

)
G,

Hugunygal Id_yi:sj‘on, WWarangal, ' '

5, The Chief Geperlal Hattagur, A"I'UluCUuuuUll[C.'at101#-‘5.
ALLllydurebiad, ‘ '

¥o The Wficctoy Getworsl, ‘1\:lcc::r.»uuuun‘i(:atj(:mfsi,
I~pt.of dylege aunidatlons, Yepy by Govi,ol ladig,
Huw Delht, | '

T, The 1y rector, 'J\chg)'l:,ph 1attic,
A Clrele, tly ‘k'uihnd.

_ p‘c o f(l:-blllf%“(i(.'“tls,
Counsul For t)w J\lik)ljurwat_u; }11‘1{_\,&:“}(3[;;’3““1‘ Raw,
Counsel for (he lWspon g s Hedlopeleveaf, se.cosc.

CALLs
FHE SN ULE s JUSTICE v o neeL AL RIOD 5 YICE ~Chapia
T I"mu‘n'r,u SHL W RARGRARAIAL g RUECISRR( D)
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. TIECOMMUNICATIONS : ANDHRAPRADLSH

Oifice of) the Sr.yuperintendunt, Tele Tfe W Dvn, Viiayiva -l
|

No.LG.9/TLs/88-89 dated at Vijayavata the 7~10-88

|
| ORDER O APPOINTMENT

The Sr.Superintendent, Telegraph Tralfic, Vijawuda dvi,
Vijayavalda is plcased to appoint the following Reserve Traine g
pool candidates in the cadre of T X rupbists (Gp.C) in tux
pay scule of Rs,.975-25-1150-bB~30-1000 with effect rfrom Lhe
Jutes notéd againsti their vomes in the offices as detulled

below: - i

SL Naiie: of Lhe sC/ Date of Office in wiich

No. cand}ﬂate %“/ appointment appointe

.--;')"-5---3---—-—--.—-—---—----_..-——-—----

1. K.G.Mullar 5C 22-7-88 . D, T.0. Tatiuku

SRR HE A G ITTHH (TS Y | 22~7-88 CoTeO4 Vigjnyav ot

Ao Dofairabliakararas W J-3-80 C.lTous VL jayv by
4 PoPrabliakararao JS 9-5-88 D.T.0.Cudivada
\//V.-D.Chundrasukharurao w 49~88 D.T. 0, Pulekol

G. Smt, PINaaclharamsa o 3-9-88 DeT.0.Gudivaday

7. K.Rajwhani e 3~9-.8 DJT.0.Gudivad s

o VoVeokdy amma uC 3-9-58 D, T.0.BbLmavar o

R - - - = ok ™ o m ps e oam - -

T terms of appointment are as follows:~
4 The appolntmcat is purely temporary and will
gl cond’tr any tille to permanent employment,

2. The appqint%qu may be terminated at any tine
by oomon Lhy MOLIEC ivon by the appointing autho-
rity, however, preserve the right of terminating
thie strvices of the appointee forthwith or bulorc
the expiration of stipulated period of notice by
taking payment to Lim of a sum equivalent to tiw
pxy and Lllowances for the period of notice or
ﬁﬁu unvxpired portion thercof,

3. Fixation of seniority will be strictly in acco-
~dance with the rults on this subject.
|
I
Mo Tue of ficiuls gre liable for br wisfer to any of
tnie C.T.0./D.1. 0. in tue circle.
t
5. Other conditions ol scrvicu will be governed by
th} relevant rules and orders in force {rom big
to tink, "y &{f e
| C/U/ . ..r,-,-v t.
| (C CHIT . s niDa J"'l)
i srouperinterdent,
. : Tele Wfe W Division,
LCOopy toi- Vijayavada~2
1 to 8 the: candidutes concerncd.
9 to 16 Pr's of the orficials.
17 to 21 T Supdt i/c C.T.0.VJ,
ihe THM i/e DT TG,GV,PKL,BhV -
22 Tiue sDUT 5 othe Gubn ' ak D=1 /
<3, e Dipdotor Tolozow 4 Aria, GT-7
e T Cual0. 03 the Cubube 0. 4P HD-1

g nry
2 fay
W -
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e T T - e e e e e L e
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: IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:; HYDERABAD BENCH:
v AT HYDERABAD

O.A. No . ‘9“33\":\?' '
O.A.S.R.}No.2969/97 _ Date of Decision: 18.9.1997

1. G. NageswarRao

2. P. Pr?bhakar Rao

3. D.Y. Prabhakar Rao

4., Y. Srinivasa Rao

5. D. Chandra Sekhar Rao

6. Y.V.N. Murty «s Applicants

AND

1. The Chief General Manager, Telecom.,
AP Circle, Doorsanchar Bhavan,
Hydera?bad.
2. The Director General, Telecommunications,
5ept. 0f Telecommunications, New Delhi.

3, The Telecom District Manager,
Eluru, W.G,. District. «+ Respondents

|

Counsel éor the Applicants: Mr. K. Venkateswara Rao

Counsel for the Respondents: Mr. V. Bhimanna

CORAM:

&
THE HON'BLE SRI H. RAJENDRA PRASAD: MEMBER (ADMN.)%,
. 1




ORDER

(Per Hon'ble Sri H. Rajendra Prasad: Member (admn.)

ﬁeard Mr. K. Venkateswara Rao on behalf of the applicants

and Mr. Bhimanna for the Respondents.

The claim advanced by the applicants in this OA

has been huly examined and pronounced upon on several
i
occassio@s in the past. There are no new issues to be

examinedlor analysed. The Respondents shall examine the
’ | centained therein

contents of the OA with reference to the claims and take

a suitabﬂe decision és per their eligibility in terms of'
| .

the judgrent of | this Tribunal in OA No.312/95

delivered on 15. 3 1995, copy of which is available at
| The-
AnnexureTIII on page 9 onwards. |} decision, when taken,

shall be|communicate& ﬁo the applicants within 45 days
from theidate of rec?ipt of copy of this order, and if
any paymént of PLB is held to be, or becomes due the same

|
shall beidisbursed t0 them within a month thereafter.

| Thus the OA is disposed of at the admission stage.

| |

‘ | f % .
s —kl b
i | (H. RAJERASAD)

J S MEMBER (ADMN.)

| Ddte:  18th September, 1997.

| | t )

KSM | . M{u:% QQ%%(M’\D @ 5

T




o.a. 1233/97.,‘ R ‘
ef Gene:al Hanagar. :l'elteum,

;1" m %.P.Circla, Doozsanehar Bhavan.

2. The Director General. ‘relecemmunications,

" Deptl.of- Telacomunications, I
Hewmlhi. o ‘ . :

| 3. ‘r,he ‘relecom District Ngmaqar.

Eluru, "'G Di!t. ‘ T:f“ .

4 one éopy to m K.Venka«taswar Rao, Advocate. ca:r Hyd.‘

- 5, One copy to msv.ﬂhimmna, Aﬁdl GGSC.GAT.HY&

- 6. One copy ta HHRP.M.(A) CAT.H_VG.

A 7. One copy to D.R.{A) C&‘I‘.Hyd.
8.0n0wspaxe copy.-_ L ’
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i Court,
TYPED BY: CHECKED BY:
COMPALED EY. APPROVED BY3

IN TEL CLNTRAL ADMINISTRATIVE TRIBUNAL

THE HON'BBRE MR?&USTICEo.

THE HON'BLE MR.H.RAJENDRA PRASAD 3M(4)

| DATED;: - ,‘3)9!}6(7

> 2 q\"«fh/

HIGERABAD BEHCH AT HYDERABAD:

VICE~GHATRMAN

QEBERA JUDGHMENT,

- 04k NO, \133’q7 .

T & No, , (WH.P, )

Admitfed gnd Interim directions issued,
- Allowed ' )
Disposed of with Directions.

- Dighissed.

M.;ﬁq,/Rfio ‘-/C”‘A.IJO. -

in

issed as withdrawn
issed for dgefault
red/re jedted

rder as to costs.
. : “LM
| %-M%:% vty Afwor |
°\3\CJ£} 0 Cen TuisWPEve Tribuna! |

s | Rumpespaien
24 SEP 1997

Feaary adm
MYDREAABAD: BINCH
;




